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Export of Aluminium

2416. SHR1 GADILINGANA GOWD:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government are considering
to export aluminium to foreign countries in
the near future; and

(b) if so, the details thereof and to which
countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The currcat
export policy with regard to eluminium
metal is that export in the form of E. C.
Grade, Commercial Grade or Properzi rods
is allowed to the primary producers of alu-
minium upto 31-3-1970. During 1968-69
export of aluminium metal amounted to
Rs. 6.78 crores and during April-January,
1970 exports were Rs. 3,40 crores. The policy
for the next year is being examined in the
light of the availability position of the
metal,

Agricuttural Income of Minlsters

2417, SHRI N. K. SANGHI: Will the
PRIME MINISTER be pleased to state:

(a) whether Government are aware that
some of the Union Ministers and the Minis-
ters in the States arc earning incomes from
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agricultural produce of Rs. one lakh and
above per year; and

(b) if so, the number of such Ministers in
cach State, and in the Central Government ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) and (b). Under the Constitution the tax
on agricultural incomes is a source of revenue
allocated to the States. In view of this,
Government of India do not have any in-
formation regarding the agricultural incomes

of Union Ministers and Ministers of State
Governments,

Alleged Misuse of Forgign Exchange by
Transport Manager of Poona Municipal
Corporation

2418. SHR1 BABURAO PATEL: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the particulars in short of the manner
in which Shri V. D. Desai. Transport
Manager of Poona Municipal Corporation
was alleged to have misused foreign exchange
worth Rs. 50,000 accordingto the report

of the Central Bureau of Investigation
about three years ago;

(b) the precise s.eps taken by Govern-
ment against this man; and

(c) il not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Shri V. D.
Desai, Transport Manager of Poona Mun-
cipal Corporation obtained 8 licences for
Rs, 3,11,400/- for the import of motor vehi-
cleparts for the Municipal Transport Under-
taking. He also obtained Letters of Autho-
rity in favour of certain private firms for
importing and supplying the motor vehicle
parts to the Poona Transport Undertaking.
The motor vehicle parts for the full value
were not subsequently supplied to the Under-
taking.

(b) As a result of the investigations made
by the Central Bureau of Investigation, a
complaint has been filed in the Court of
Additional Chief Presidency Magistrate,
Bombay on 10.7.67 under Section 5 of the
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Imports and Exports (Control) Act, 1947.
The case is pending trial,

(c) Does not arise.
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Export of iron ore to Japan

2420. SHRI BISWANARAYAN
SHASTRI :
SHRIMATI SHARDA
MUKERIJEE:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that Government
have agreed to constitute a joint Com-
mittee with Japan to keep under constant
review the development of Japan's steel

PHALGUNA 20, 1891 (SAKA)

Written Answers 66

industry and its need of raw material from
India;

(b} if so, the commitment on the part of
India;

(c) the quantity of iron ore exported to
Japan during the year ending on the 31st
March, 1969; and

(d) how does this export compare with the
exporl in the preceding year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Suggestions
have becn made for the constitution of a
Joint Committee with Japan for development
of the arca of cooperation belwcen the
Japanese sieel industry and Indian suppliers
of raw malerials. The Government are
examining the suggestion.

(c) and (d) India exported 12.94 million
tonnes of iron ore to Japan in 1968-69, as
against 10.97 million tonnes during 1967-68.

India’s Tarnished Image in Nepal

2421. DR. KARN] SINGH: Will the
Minister ol EXTERNAL AFFAIRS be
pleased to state:

{a) whether Government’s attention has
been drawn 1o the news published under the
column **Letlers to the Editor™ on page 7
of Dak edition of **Hindustan Times" dated
the 3rd January, 1970 under the subject,
“*The tarnished image of India in Nepal™;

(b) is so, how far the statement is true;
and

(c) what steps have been taken to wipe out
this tranished image?

THF DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The contents of the letter are cxag-
gerated. However, some 1 roblems are bound
to arise between two such close and friendly

neighbours as India and Nepal.

(c) Suitable efforts are continuously
being made by both sides to put these
problems in the proper perspective, in
order to resolve them by mutual discussion.





